MOST IMMEDIATE
ASSEMBLY QUESTION

GOVERNMENT OF N.C.T. OF DELHI
REVENUE DEPARTMENT: PARLIAMENT CELL
5, SHAM NATH MARG, DELHI-110054

E-mail id: - garliamentbranchdivcom@gmail.com g
No. F.11/2196/DC/PC/NVS/2025/ g é \ Dated: - 7,-'4’ lf"B\M

To

The Dy. Secretary (Questions & Committee),
Delhi Legislative Assembly Secretariat,

Old Secretariat

Delhi-110054

Sub: - Reply of Vidhan Sabha Unstarred Question No. 131 for answer on dated
27.03.2025 raised by Hon'ble MLA Sh. San ay Govyal Ji

Sir,
Please find enclosed herewith the 100 copies of the reply in respect of above said
question for further necessary action at you end.

This issues with the prior approval of Hon'ble Minister (Revenue).

Yours faithfully

Encl: As above.

SUB DIVISIONAL MAGISTRATE-II (HQ)

ind Kumar
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REVENUE DEPARTMENT, GOVT. OF NCT OF DELHI
GUIDELINES FOR ISSUANCE OFSC/STCERTIFICATE

A. Eligibility Critetia

The applicant is entitled forSC /ST Certificateif
| v" An Individual who is a citizen of India. —

| v" An Applicant should belong to a caste which is mentioned inthe constitution (Scheduled Castes/ \Scheduled [T
| Tribes) [(States/Union Tettitoties)] otders issued till date as amended from time to time. \
v' Applicant must belong to at least one of the category as specified in Section B from S.No. 5 to 11.
Anyone who does not belong to SC or ST category can’t claim so on the virtue of marriage.

. Documentsto be attached with the Application Form
1. Identity Proof of Parents (in case applying for minor) (Any Oneis mandatory) —
¢ Aadhaar Card ¢ PAN Card ¢ Ration Card with Photo
e Voter ID Card o Passport ¢ Driving License

¢ Any Govt. issued document
2. Identity Proof of Beneficiary (Any One is mandatory) — Same as the List in Col 1 above. For a minor, the letter from the

School Principal (on letter head) or birth certificate in case of a minor less than 5 years of age would also be acceptable
3. Present Address Proof of Beneficiary or Parents in case of minot( Any Oneis mandatory) —

¢ Aadhaar Card o Voter ID Card ¢ Driving License

* Passport o Ration Card o Rent Agreement (Registered )
¢ Bank Passbook ¢ Electricity Bill e Water Bill

e Telephone Bill(Landline or Post-paid) e Gas Bill e Any Govt. issued document

4. Permanent Address Proof of Beneficiary /Parents in case of minor (Any Oneis mandatory) —Same as List in Col No
3above.

5. Case I:Original resident With Certificate
Applicant whose family has been staying in Delhi since prior to 1951;
AND
Whege a caste certificate has been issued to any of his/her relatives from paternal side
Applicant will be eligible for Delhi State SC certificate
Following Mandatory documents would be required:

1. Completed application form.

Copy of Caste Certificate of any relative from paternal side.
Proof of relationship of the applicant with caste cetificate holder.
One photo ID proof as per s.no. 1 or 2or both and

One residential proofas per s.no. 3

VA BN

6. Case II: Migrated & Settled in Delhi with Certificate
Applicant whose family has migrated to Delhi after 1951 and domiciled here and belongs to a Caste which is notified as
SC/ST in the State of origin as well as in Delhi

AND
Where a caste certificate has already been issued to any of his/her relatives from paternal side;
Applicant will be eligible for Delhi State SC certificate
Following Mandatory documents would be required:

Completed application form.

Copy of Caste Certificate of any telative from paternal side.

Proof of relationship of the applicant with caste certificate holder.

One photo ID proof as per s.no. 1 or 2ot both and

One residential proofas per s.no. 3

Any one of the following documents:

a. Birth certificate for applicants born in Delhi.
b. Matriculation certificate/marks-sheet for applicants who have studied in Delhi.

c. Proof of residence for the last 5 yeats t‘}@/
L -

Arvind Komar
SDM (HQ)
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Case III: Migrated & Settled(but not listed as SC in Delhi) with Certificate

Applicant whose family migrated to Delhi after 1951 and settled/domiciled in Delhi and belongs to a Caste which is notified

as SC/ST in the State of origin but not in Delhi;

AND
Whete a Caste Certificate has been issued to these SC/ST applicants
Applicant will be eligible for Other State SC/ST certificate
Following Mandatory documents would be required:

1. Completed application form ‘
2. Copy of the Caste Certificate of the relative from patetnal side issued from elhi or State of origin of the applicant.

3. Proof of relationship of the applicant with caste certificate holder.

4. One photo ID proof as per s.no. 1 or 2ot both and
5. One residential proofas per s.no. 3

8. Case IV: Resident of Delhi but not settled in Delhi with Certificate issued to Patemnal relatives in native state

Applicant whose family has recently migrated to Delhi and the applicants belong to a Caste which is notified a
SC/ST in the state of origin(It may or may not be listed as SC/ST in Delhi)
' AND
Whete a caste certificate has been issued to any of his/her relatives from parental side.
Applicant will be eligible for other State SC/ST certificate
Following Mandatory documents would be required:

1. Completed application form
2. Copy of the Caste Certificate of the relative from paternal side issued from Delhior S

3. Proof of relationship of the applicant with caste certificate holder.

4. One photo ID proof as per s.no. 1 or 2ot both and
5. One residential proofas pet s.no. 3

tate of origin of the applicant.

9. Case V: Original resident of Delhi without Certificate to any Paternal relative
Applicant whose family has been staying in Delhi since prior to 1951.
AND
Where no caste certificate has ever been issued to any of his/her relatives from paternal side;
Applicant will be eligible for Delhi State SC certificate ‘
Following Mandatory documents would be required:

1. Completed application form
2. Proof of residence in Delhi cleatly showing residence in Delhi priot to 1951

3. One photo ID proof as per s.no. 1 ot 2 or both and

4. One residential proof as per s.no. 3
Note: : Field verification will be mandatory in this case and will be conducted by an officer not below the rank of Naib Tehsildar

10. Case VI:Migrated without certificate
Applicant Whose family has migrated and settled in Delhi after 1951;
AND
Whete no caste certificate has ever been issued to any of his/her relatives from paternal side;
Applicant will be eligible for Other State SC/ST or Delhi SC/ST
Following Mandatory documents would be required:
1. Completed application form
2. One photo ID proof; and
3.  One residential proof
4, Any one of the following documents:
a. Birth certificate for applicants born in Delhi.
b. Matriculation certificate/matks-sheet for applicants who have studied in Delhi.
¢. Proof of residence for the last 5 years
5. Applicant will be required to submit proof of residence in state of origin prior to 1951.
Note: : Field verification will be mandatory and will be conducted by an officer not below the rank of Naib Tehsildar

11. One Passport size Coloured Photograph of the Applicant(Size 5cm x 4.5cm Or 2”x1.75)

e Should include full face, front view and open eyes ¢ should be of full head from top of hair to shoulder
e should be in a plain white ot off-white background * shouldn’t be shadows on the face or background
| e should have a natural expression (closed mouth) o should not include sunglasses or hats N@/

Arvind Kumg,
SDM ‘HQ',Y
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Parents can only apply in case of minot(“minor” as per the provisions of the Indian Majority Act, 1875)
In case of minor, parent’s Address proof has to be appended. The ID proof has to be of minor.
Beneficiary’s/Parent’sself-attested copy of the otiginal document to be produced while applying at Citizen Setvice
Centre (CSC)and if applying online then document are to be uploaded in e-District application software. Physical
verification of some documents may be necessary at the counter even in case of online applications.

Scanned copy of Self-Declaration has to be uploaded while applying online and self-declaration has to be submitted to
the concerned SDM/Tehsildar/CSC by hand ot speedpost/registered  post along with  Application
/Acknowledgement number.

The beneficiary himself/herself /any of his family member should be present at the CSC for photograph orsubmit
his/her photograph. In case of online application, applicant must upload beneficiary photograph (As per
specifications above)

Details of all the petsons to whom certificate has been issued will be put in the public domain and legal
action will be taken against those applicants who have been issued SC/ST certificate by furnishing wrong

information as per Section 177, 199 and 193 of IPC.

k!
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REVENUE DEPARTMENT, GOvT. OF NCT OF DELHI
GUIDELINES FOR IsSSUANCE OFOBC CERTIFICATE

A. Eligibilily Criteria

I. The applicant is entitled forOBC Certificate of Delhiif
An individual who is a citizen of India.

OBC cettificate has already been issued to any paternal blood relative (Father/ Uncle).

Anindividual who is a permanent resident of Delhi on ot befote 8t September 1993.

Caste applied for must be notified in Govt. of NCT of Delhi.

The applicant is not covered under Creamy Layer category as specified by the Govt. of India time to time.
Anyone who does not belong to OBC category can’t claim so on the virtue of marriage.

L N N N

II. The applicant is entitled for OBCCertificate(Central) for applying for appointment to Posts under the
Government of India if :

An individual who is a citizen of India.

An individual who is currently residing in Delhi.

Caste applied for must be notified in the Government of India OBC List (Central)

An individual who is a permanent resident of Delhi on or before 8% September 1993 is eligible for OBC
certificate of Delhi (Central)for applying for appointment to Posts under the Government of India

If applicant have migrated to Delhi after 8* September1993 then he/she will be eligible for OBC Certificate
(Central) of the State to which he originally belonged to.

The applicant is not covered under Creamy Layer category as specified by the Govt. of India time to time. Please
check and fill Annexure I for eligibility.

Anyone who does not belong to OBC category can’t claim so on the virtue of martiage.

L NI N NN
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. Documentsto be attached with the Application Form
1. Identity Proof of Parents (in case applying for minor) (Any Oneis mandatory) —
o Aadhaar Card : e PAN Card
e Voter ID Card
e Any Govt. issued document
2. Identity Proof of Beneficiary (Any One is mandatory) —
r School Principal (on letter head)

o Ration Card with Photo

e Passport ¢ Driving License

Same as the List in Col 1 above. For a minor, the letter from the
or birth certificate in case of 2 minor less than 5 years of age would also be acceptable

3. Present Address Proof of Beneficiary or Parents in case of minor( Any Oneis mandatory) —
o Aadhaar Card e Voter ID Card ¢ Driving License
¢ Passport e Ration Card ¢ Rent Agreement (Registered )
e Bank Passbook e Electricity Bill o Water Bill
o Telephone Bill @ andline or Post-paid) e GasBill ¢ Any Govt. issued document
4.

Permanent Address Proof of Beneficiaty /Patents in case of minor (Any One is mandatory) = Same as List
in Col No 3above.

5. Case I: Whose family has been residiﬁg in Delhi since ptior to 1993;
AND

Where an OBC Cettificate has been issued to brother/sister/ father or any other relative from paternal side

Eligible for Delhi OBC Certificate

List of the Documents Required:
1.

Completed application form along with self-declaration of th i . . .
fom[; N pp g n of the claim for Non-Creamy Layer in the prescribed

2. Copy of the Caste Certficate of any relative from paternal side

3. Proof of relationship of the applicant with caste certificate holder.
4.

One photo ID proof and one residential proof as per s.no. 2 and 3. ID 3 -
required in case applying for Minor. proof of parent as per s.no. 1 will also be

inc Wumar
B SO (HQ):



Case II: Whose family has migrated to Delhi after 1993;

AND By
Where an OBC Certificate has already been issued to father of the applicant from the State of Origin of the
applicant’s family

Eligible for other state OBC certificate(respective State)

List of Documents required: . Prescdbed

1. Completed application form along with Self declaration of the claim for Non-Creamy Layer

format.

Copy of the Caste Certificate of father of the applicant .
One photo ID proof and one residential proof as per s.no 2 and 3. ID proof of parent as per s.no. 1 will alsobe

required in case applying for Minor.

Case I11I: Whose family has been residing in Delhi since prior to 1993;
AND

Where No OBC Certificate has been issued to any relative from paternal side
Eligible for OBC Central(Delhi State) certificate

List of Documents required: . .
1. Completed application form along with Self declaration of the claim for Non-Creamy Layer in the prescribed

format.
2. Proof of residence in Delhi since prior to 1993 as per s.no 2 proving stay in Delhi prior to 1993

3. One photo ID proof and one residential proof as per s.no 2 and 3.. ID proof of parent as per s.no. 1 will also be
required in case applying for Minor.

8. Case IV: Where an OBC Certificate has already been issued to the applicant from Delhi/ Other State

Eligible for OBC Central Certificate

List of Documents required:
1. Completed application form along with Self declaration of the claim for Non-Creamy Layer in the prescribed format.

2. Copyof OBC Certificate of the applicant
3. One photo ID proof and one residential proof as per s.no 2 and 3.

9. Citizen must provide signed copy of Self-Declaration form along with the application form. A compliance to
Annexure I that the citizen does not belong to creamy layer as laid in Annexure I must also be provided along with

the Self-Declaration Form. _
10. One Passport size Coloured Photograph of the Applicant(Size 5cm x 4.5cm Or 27x1.75”)
e Should include full face, front view and open eyes ® should be of full head from top of hair to shoulder

e should be in a plain white or off-white background ® shouldn’t be shadows on the face or background
¢ should not include sunglasses or hats

e should have a natural expression (closed mouth)

Parents can only apply in case of minor(“minor” as per the provisions of the Indian Majority Act, 1875)
% In case of minor, parent’s Address proof has to be appended. The ID proof has to be of minor.
% Beneficiary’s/Parent’sself-attested copy of the original document to be prod i i iti i
: ; _ produced while appl at Citizen Se

Cex_n:re (CSC)and if applying online then document are to be uploaded in e-District appgfaZil:E softwar:nPh r:l::l
" verification of some documents may be necessary at the counter even in case of online applications I
#  Scanned copy of Self- Declaration has to be uploaded while applying online and hatd co : i

! ) of declarat
submitted to the concerned SDM/Tehsildar/CSC by hand or speedpost/ registered p(f)s}; alonec i’-;‘lt}llor;‘halsi © be
/Acknowledgement number. ' & FRrcatign
% The beneficiary himself/herself /any of his family member should be

_ _ o present at the CSC for ph i

his/her photograph. In case of online application, applicant must upload b'cneﬁciar; r;)h;:)ogrra?}? cz:: b;z:-

specifications above)

Arvind Kumar
sDN (HQ).
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OFTICE OF THE DIVISIONAL COMMISSIONER
GOVT OF NATIONAL CAPITAL TERRITORY OF DIRLH
| 5. SHAM NATH MARG, DELHI-110054

- , | ,,.;;:(4',4/4
F.No.87/27/CCS/2018/Mise./ 3¢9 § ~ .6 T 7 pateds e d |

OFFICE QRDER

‘ . f Certificates b
Sub: Simplificd procedure for Issuance of various kind of Certificates Ad

Revenue Department.

In supersession of all previous orders on the sub_jc?t Incn\‘cth(u\l[[(:;l::],;
and in pursuance of Cabinet Deccision No.2255 dated 1_()_—11—2(,.\..:v l;—; ) tr:U‘o
simplificd procedure for the issuance of various ccrtmr_:auf:i ”f,‘:.,.('l-/\: ! J]
Dcparﬁman s prescribed for implementation by all revenue authorities fer a
applications received from 1st December’ 2015 onwards. - . ot

1. The requirement for affidavit has been dispensed with in respect of al
cases cxcept in the case of application for delayed .b}r'Lrl/d-:;ath
registration order. The affidavit has been replaced by, a selj (112<:la,rff.'t:.on
which 'would be a part of the application form which every applizant
shall sign. ’ :

2. The réquirc:mcnt for attestation of documents by the gazetted ofl'ipel's. has

" been dispensed with. The requirement for attestation of social status

(SC/ST or OBC). by gazetted officérs or public representatives (MP, MLA,

Councilor) in respect of any applicant of caste certifie

dispensed with. Self attested documcnts shall be accepitable henceforth.

3. “OBC certificate of other state” can now be on the basis of OBC

* certificate issued to siblings and real uncles (paternal sjde oriy) netead
of issuance on the basis of father's certificate only.-

4. The applicants seeking issuance of income certific

—. . declare their income as per details prescribed-in the "application  form—-
- which would form the basis for issuance of ;hc incor

ne certificute
S. In those' cases, where genuiness of the application can be verified on

ate has alszo heen

ates are reguired to

the basis of documents, the requirement for field verification has been
diépensed with. Only in the listed cases, field verification would be

. carried out'by an officer not below the rank of Naih Tehsi)
6. An SOP-for field inspection is being issued :3cpi—1:'atc‘1y.
7. Separate application.forms have been devised for ;
I{ind_s of certificates, Each applicant is re
application form as applicable to him/her.

8. A sct of documents has been
different king

d ar.

ssuance of differant

quired to submit “completed

prescribed for iIssuance of ceritficatas of
Each applicant ig tequired

for issuance of desired Certificateg. -

4SS per Annexure-].

o [urnish
those documents

o —— T ——————
T —

e i S &

‘
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ts in case
, : tional documen
9. No applicant would be asked to produce fdrln furnished by him/ e,
\:.he p?es;ribcd documents have already fe" additional documenss, i
H h licant may on his own M€ 1 of his/her case
Owever, the applican isposal O e
those are relevant and helpful in sPccd?’ ‘i‘;ﬁl,‘rcd documents for various
10. "A Set of prescribed application form.,,‘d opcrating procedure is being
Kinds of certificates and the standar

. istrict.delhigovt.nic.in for
uploaded on the e-district website http://edistr
Buidance/clarity.

i - for all applications
1. Thesc simplified procedure will come 1nto force 'fO PP 5

|
received from 01.12.2015 onwards.

I
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MUKMELIEE)
DEPUTY COMMISSIONER (H0).1]

G F / 7 A8 e
/CCS/2015/Misc./ 9.4 § § -2 J %amd'” & [ 17/
Copy to for information and necessary -action to:-
1. OsSD to Minister, Revenue, GNCT of Delhi.
2. OSD to Chier Secretary, GNCT of Delhi.
3.

F.No.87,27

PS to Principal Sccretary, Department for the welfare of SC/ST/0BC
and Min., 2nd floor, B Block, Vikas Bhawan, GNCT of Delhi.

PS to Div. COm}n., Revenue Department, GNCT of Delhi.

PA'to DC-1 (HQ), Revenue Department, GNCT of Delhi -

PA to DC -] (HQ), Revenue Department, GNCT of Delhi.
All Deputy Commj

ssioner with the direction to give adequate
to these instructions by displaying the same pProminently
. boards in their offices

and web-sites
Scrupulously.

All SDMs (HQ), Revenu

1¢ Deparument, GNCT of Delhj.
9. The System Analyst with theé dir
the web-site of the De

10. Guard File.

N oo b

pubdlicity

on not.ce
and follow these Instruy

Cco

cticns

ection to upload the above order on
partment.

S

- WUE MUKHERJIES
DEPUTY
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COMMISSIONER (HQ)-11




SIMPLIFIED APPLICATION AND DOCUMENTS FOR ISSUANCE OF VARio; CEF

-!/[,N._EMHDMMM
ISSUANCE OF S0/ST
R e o N ——
5. [IATEGORY VAPBLICSNT'S Bacuong %0 1 PR 5 B T Tggp T ee—
Mg | - _.
..... PRI ,
1. T [lv/l/\
- |
Cases of those SC/ST applicants — 1. Completed application form. __
. : |
- . ) . 1. No A testation from any _._
i) Whose family has been staying in Dethi 2. Copy cof Caste Certificate cf any relative from Gazetted Officer or MIP /FLs \
since prior to 1953; paternal side. - i
Original 2. HNo
Delhi with AND 3. Proofof relationship of the applicant with caste Affidavit,
certificate certificate holder. ‘
s - i
ii)\Where a caste cerificate has been . 3. Only Self Declaration, |
issued to any of his/her reiatives from M One _"u:@ﬁoa.nﬂoowmza i
paternal side S. One residential proof 4. No Field verification,
(Eligible for Delhi SC / ST) . 5. Table top disposal fter |
verification of documents
2 Cases of those SC/ST applicants — Sr.No.1 to 5 - Same as above
2 . 6. Publicity of name of
| i) Whose family has migrated tc Delhi beneficiary on the website of
. = 6. Any one of the followi nts: i )
\ Migrated after 1851. and domiciled here and 3 owing documents the District.
‘hich i tified as . s -~ = .
N and . belongs to A Caste which is notified 2 i) Birth certificate for applicants born i
Settied in | SC/ST in the State of origin as well as in Delhi ®
Dm:m. with | Delhi ‘ i) Matriculation certificate /marks-sheet . 55
. certificate ” for an:nw:G who have studied in EX
AND Delhi. 2=
i) wSOmomﬂmmEm:nm for the last 5 years © mw
Where a caste certificate has already i
been issued to any of his/her relatives (Eligible for DelhiSC / ST) <
from paternal side;




LT
\
A
N - -
- B i rmnioeremeemee = - 1o No—Aftestation Som-
_v . et CGazette Officar
e 3 < T i < nrv & -
[ Cases of those SC/ST applicants — . MP/FLA
; : __ hAigrated I
: - mcm Em il gl =2t } Y Smiiad &2 3 imralAn Y _ T
* ! and wose family r..m.?.:,mo e Seih aRer 3 ted mﬁ._,i_f_:.ou _0..13. . i 7. Nu aifidavit 3
| settie 1 and setlied/domiciied in Deaili and 2 the Coste Certificase of i _.
H : ok wns % - B g - ST A T Sy e GE i
2. | pelk helongs 10 & Caste which is notified as irom paternal side issued (rovm 5 i 9 Oriv Solferisrocing :
__ other in the State of origin but not in of the appiicant | o 4
i ————— ; ; i it
State 3. Proof of relatdonship of the applicant LS \ 4, Ng Fiecld verificzZion
ceriificate AND caste certificate holder. ‘ T Y samrE TER e _
but caste 4. One photo ID proof and ‘ B Waite & i A |
. :, e T 5. Tzcle tog GispCEe Ziter
not listed | ii) Where a Caste Certificate hzs been > Oneresidental proof “‘ A A s o s !
H L2 = - =g . Verilication ¢y 4G Imencs |
in Delhi issued to these SC/ST applicants from . = 5 \ |
ariginzl State (Eligible for other State SC / ST certificate) L |
\ 6. Publicity ¢f name of i
_ beneficiary on the website i
| of the District _“
| |
I
Criginal Cases of those SC/ST applicants — 1. No Attestastion Som anv i
i resicent of ! Cazomed GfGcar ar h.
Delhi  but | i) Whose family has been staying in Deihi 1. Completed application form MP/IiLA. i
4. without since prior to 1951 2. Proofofresidence in Delhi since prior to 1951 ,__
: & . !
any caste AND 3. Jne photo ID proof; and : 2. No Affidavit. |
certificate ) 4. One residential proof |
for a | Where no caste certificate has ever been iatlshs e Bl ) 3. Only Self Declaration. \
paternal issued to any of his/her relatives from .ﬁ(:m& e for Delhi SC certificate)
relative paternal side; AND 4. Field verification
v _ mandatory; to be |
_ conducted by an officer !
- . . not below the rank ofMain _
Tehsildar )
S. Publicity of name of |
berieficiary on the website
. of the District.
N
- lalu.o)ﬂ
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Sy Nolto4 - Sameasabove

iMigrated Cases of those 5C/ST applicants —
and &
settled in | i) Whose family has migrated and settled . L
Delhi but me Delhi after M,ﬂa bzm 5. Any one of the following documents:
without . .

> i i tificate for applicants born in
any caste | ii) Where no caste certificate has ever i) W”o.ﬁ_nr:_ cer PP
certificate | been issued to any of his/her relatives S ot .
issued to | from mmmﬁ:m_mdm.,,\»zo . ii) Matriculation certificate/marks-sheet for
P —_— P o applicants who have studied in Delhi.
: iii) Proof of residence for the last 5 years

relative

| ili)Caste is notified in Delhi list as well as
N the list of State of origin

1

vidence for stay in the

6. Anydocumentary e
State of origin since prior to 1951

(Eligible for Delhi SC / ST certificate)

Jord

o
foo |
&
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Publicity of name of

beneficiary on the
website of the District

SDM (Hq),

vind Kumay
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Cases cf those OBC applicants

i) whose family has been residing in
Delhi since prior tc 1883; :

ND

>

(1) Where an OBC Certificate has been
issued to brother/sister/ father or any
other relative from paternal side

FOR ISSUANCE OF OBC CERTIFICATES

1. Completed application form alongwith self
declaration of the claim for Non-Creamy Layer
in the prescribed format.

2. Copy of the Caste Certificate of any relative from
paternal side

3. Proof of relatonship of the applicant with caste
certificate holder.

4. One photo ID proof and one residential proof

(Eligible for Delhi OBC)

Cases of those OBC applicants

i) whose family has migrated to Delhi
after 1993;

AND

ii) Where an OBC Certificate has already
been issued te fatfer of the applicant
from the State of Olmm: of Sm.mu_u:nm:mm
family

1. Completed applicadon form along with Self
declaration of the n_m.ma for Non-Creamy Layer
in meu_.mmnlcma format .

2. Copy of the Caste Certificate of father of the
applicant

3. One photo ID proof and one residential proof

(Eligible for Other State OBC) -.

whose

T S0P
1. No Attestaticn from 20y

4
Gazetted Cfficer or MP/IMLA.
2.No Affidavi

3.0niy Self Declaration.

4. Ng Field verificaticn.

on the website of the Distzict

emar
1 (HQ),




Omm.Omn 3pnlicants [ ) _
__ © Gecluretion of the claim for Nen-Creamy Layer * N i+ G
s been residing in Deihi | _. MP/rLa .
27 tn 002 _ o p
* 5 to 1243 » <o NOAffidavir
AND \ 3. One photo ID proof and one residential proof . :
_ o Only Self Declaration.
\ . I} Where No OSC Certificate has been |
issued to any relative from psternal side | : 2 O 4 T o i
/ / 4 _ { (Eligible for Delhi OBC) : - cield verification
\ \ . . Mmandatory; to be conductad
\ . By an officer not below the
i . \ rank of Naib Tehsildar
/ |
/ h 5. Details of beneficiary to be
| _‘ put on the wehsite of ke
/ w District. .
| SO — |
[ 4. OBC (Central) 1. Completed applicaton form along with Self 1. No Attestzation from anv
Where an OBC Certificat . B o
; SIRTICALA s sl sado declaration of the claim for Non-Creamy Layer Gazetted Officer or
been issued to the applicant from ; ’ MP/MLA
Delhi/Other State in the prescribed format ’
__ 2. Copy of OBC Certificate of the applicant 2.  No Affidavit.
| 3. One photo ID proof and one residential proof
_4. 3. Only Self Declaration.
/ i (Eligible for Central OBC)
\ s . . 4. No Field verificatign.
_ 5. Table tcp disposal afier
‘ - . verification of documents
&g
ST 6. Details of beneficiary to be
- X~ s
) . oS put on the website of the
. ; V/D.S District.




B LA ey N

Income

format

On

[S3]

Rl

Following

with him.

£

: . 1
2. Self declaration of the income as per prescribed

‘rie photo ID proof and one residental proof

a) Copy of NFS card / ration card
b) Copy ofelectricity bill for 3 mounths

¢i Income Tax Return if paying income tax

documents (These are to be

mandatorily submitted by applicant if available 3,

Else these are non-mandatory)

Dom

ile

od

3}

in Delhi

. Completed application form.

Procf of continuous stay for the past three years

3. One photo ID proof 2nd one residendal proof

No Field wverification.
Only in those casas of
domicile certificate
where no proof for iast 2
years stay in Deihl is
avaliabie, field
verification would be

done at Naib Tehsiidar
level

Table top disposal after
verification of
documents

Publicity o0of name of
2%

beneficiary on the
website of the District

|




——

CATEGCRY OF

- e
CERTIRICATE
arian . i. Mo Aftestatign from any
1. Completed application form. Gazetto Officos i
3 Del 2. Affidavitin prescribed format MP/Mia.
) laved Registration of Birhs 2 Deatks ,
Scit . . \ Lo . 5 . .
f aration like Vaccination — ) )
3. Preof of birth/dec! a 2. Table top disposal afier
(Tika) Card, Educational document showing verification of documents
i letter from School, ldent .
dile of Wirth, = ! v 3. Publicity of name of
, Card, PAN Card etc. and proof like beneficiary on the website
| A of the District.
cremation slip etc for Death Registraton ) 12 District
! 4. One photo ID proof and one residential %. Field verificaticn enly  in
| proof . cases where no birth /
death proof documents are
available
a(
If<3
3 &
)
T
- . VIm, @ -
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